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CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH _ s
LUCKNGUY

T.A. No, 82/92
(DA No,625/87)

Loso Sharma ) e e se e Applicant
Us,
Union of India & others +ss Respondents

Hon Ar,Justice U.C,3rivastava, V.Ca
'ig"D. mr. K' Gbayyag Roml

(By Hon, Mr, Justice U.C.Srivastava, V.C.)

According to the applicént, he was appointed '
as L.D.,C, in the year 1968 and became gquasi=-permanent
se€efs 7-6-72 and uwes confirmed as L.D.C. on 1-5-1973, ]
He was promoted'to the post of U.0.C. although tiae he i
appdibew has been described as sub-Inspector, he nevaer

\

became Sub-Inspector, except designation, but k%> continued X

to be a civilian staff, His grievance is that he was
permanently incapacitated from further service y.e.f.
16-9-83 and invalidated y.e.f. 15-3=-84 on medical grounqaéb
%? roceived his pensionjfiund@?after a long time i,e.
after correspondence, repressntation etc. According to

the appiicant, although the other benefits were received

by him, benefit of commuted leave for the rest period

i.e, 25-7-83 to 15-9-83, 6 mynths leave due, benefit of
increments of adhac period for average emoluments,

benefit of increments due on 1=1=84 during the leave

period and recurring amount for 10 years at the rate of

'%.25/- per month, extra-cloiing deduction amount,

extra-intérast-charge on welfare, amfnities fund loan,
G.P.Fund amount, risk fund amount, extra-ordinary

pension, etc, were not paid to him,
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2, The applicant made various representationg on

this behalf to the Diractor General, regarding the

. non=payment of his dues and was réplied by Asstt, Director

vide 18-3-1987, Hs has sent another letter to the
Minister of State for Home and to the UDeputy Oirector

N

before filing this application to this Tribunal,

3. The applicant has prayed that all thésa benef its
may be‘givan to him to which he is" entitled to, but
the respondents are sitting tight over the méttar and
have refused to grant the said relief to which he is

legally entitled to, in view of tha Rules 33 & 34 of
Theac

‘the pens ion fules and other rules, & appears, thore. &

is no reason to discard the case of the applicant whe ke, 8§05
P oabe aut o Clie 3o Comtooloyit Ko < e plieo jud Graut-of veliefs 19y, by o
Accordingly the respondents are directed to cons ider Chheosi
the case of the applicant yithin3® days from the date of

receipt of this order and award all the benefits claimed ‘

by the applicant within this period provided the same ~

is not otheryise barred for which they have to pass a

Speaking order,

o

Vice=~Chairman

me i fn)

Dated: 28th Auqust, 1932, Lucknow.
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